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transfer the properties mentioned in schedule no. 1 attached to this

application.

Therefore, it is respectfully prayed that this Court may be pleased to declare
that the compromise is for the benefit of such of the applicants as are, minors
and is also for the benefit of the general body of creditors and to sanction and
record the compromise. The Court may be further pleased to send a copy of the
compromise to the Collector of Banaras District and to obtain his sanction for
the transfer by the applicants to the said Shri Har Prasad Shiksha Nidhi of the
properties mentioned in Schedule no. 1 attached to this petition.

Dated 24-10-1950.

(Sd.) 1. Gokul Chand.

2. Raj Kumar for self and guardian of
my son Kush Kumar.

3. Bijay Kumar Gupta for self and as
Guardian of my son Manoj Kumar.

4. Lalit Kumar Gupta for self and as
Guardian of my sons Ganesh and
Sunil Kumar.

Promod Kumar. (IN HINDI)
6. Saroj Kumar Gupta.
Counsel for Applicants.

SCHEDULE I

Half of Zamindari including sir, sayar, Jungle and all other rights appertaining
thereto in the following villages :

Total Annual profit valued at Rs. 57,000 (Rupees Fifty-seven thousand only).

DISTRICT JAUNPUR
Tehsil Shahganj, Pargana Ungali

Extent of the Government
Name of villages share Revenue 11511356
Fasli

Rs. a. p-

1. Aharpur Sixteen annas 342 12 8
2. Pura Bhulan Ditto 95 9 9

3. Tisouli Ditto 599 11 1
4. Udbo Patti Ditto 73 12 S
5. Puredala Ditto 235 6 10
6. Salempur Ditto 159 15 11
7. Chak Nohar Ditto 24 11 8
8. Dharuali Koshal Ditto 227 6 11
9. Dharuali Ditto 169 14 3
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Extent of the Government
Name of villages share Revenue 11511356
Fasli
Rs. a. p-
35 Siristi Ditto 542 14 10
DISTRICT GONDA
Tehsil Utroula, Pargana Mankapur
36 Rendoura Sixteen annas 591 6 4
37 Balapur Sonthia Ditto 542 14 10
38 Bankasya Ditto 841
39 Khas Bhatania Uraph Garhi Ditto 730
40 Pure Pandit Mathaldari Ditto
41 Pikoura Ditto 550
42 Birepur Ditto 1,22
2
43 Nandgaon (Jogapur) Ditto 401
44 Harana Tayar Ditto 1,58
5
45 Sohans Ditto 1,21 0 0
0]
46 Khodadi Ditto 291
47 Harahawa Ditto 880
Tehsil and Pargana Gonda
48 Mahadeiya Ditto 463 12
49 Gorava Ditto 418 12
Kaunango
DISTRICT JAUNPUR
Tehsil Jaunpur, Pargana Rari
S50 Barbaspur Ditto 326 13 3
51 Dhawari Ditto 524 7 2
52 Chhangapur Ditto 494 §)
53 Jangipur Kalan and Khurd Ditto 11 2 0
54 Bikkhopur Ditto 304 10 0
55 Belawan Ditto 1,00 14 0
8
56 Kharouna Ditto 18 4
57 Dariaoganj Ditto 1,41
8
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IRi¥re 2
IN THE COURT OF THE SPECIAL JUDGE FIRST GRADE,
BARANAS

E.E. Act case no. 50 of 1936

B. Jyotibhushan Gupta and others — Landlord applicants

THE HUMBLE APPLICATION OF—

o k> e Db

B. Jyoti Bhushan Gupta, son of B. Mangla Prasad, aged about 35 years.
B. Anil Kumar, son of B. Jyoti Bhushan Gupta, aged about 12 years.

B. Shushil Kumar, son of B. Jyoti Bhushan Gupta, aged about 10 years.
B. Chandra Shekhar, son of B. Jyoti Bhushan Gupta, aged about 8 years.
Bachcha, son of B. Jyogi Bhushan Gupta, aged about one year.

All under guardianship of their mother Srimati Sulabha Devi, wife of B. Jyoti
Bhushan Gupta, all by caste Agarwala and resident of Azmalgarh Palace, Banaras
landlord applicants.

1.

That on 21-10-36 the applicants filed an application under the provisions of
the Encumbered Estates Act.

That in the aforesaid application and written statement dated 3-2-1937
under the Encumbered Estate Act a sum of Rs. 29,35,529-4-10 was alleged
to be the liability of the applicants as well as of B. Gokulchand and his
family.

That one of the claimants of applicants as mentioned in the aforesaid
application is Shri Har Prasad Shiksha Nidhi and the amount of claim as
mentioned in the claim filed by Shri Shiva Prasad Gupta predecessor-in-title
of Shri Har Prasad Shiksha Nidhi on 9-7-37 was Rs. 13,75,201-6-0 as such
the said Shri Har Prasad Shiksha Nidhi is the biggest claimant of the
applicants.

That a compromise has been arrived at between the aforesaid Shri Har
Prasad Shiksha Nidhi creditor no. 26-A and the applicants by which
compromise the applicants are transferring their Zamindari property and
some other properties a list of which is given in the schedule to this
application and marked no. 1 in lieu of and satisfaction of the claim of the
aforesaid Shri Har Prasad Shiksha Nidhi.

That the applicants are desirous of entering into similar compromise with
such other claimants also whose claims are admitted by the applicants.

That it will be to the advantage of the applicants including the minors and
all their creditors including Shri Har Prasad Shiksha Nidhi if permission is
given to the applicants to enter into above stated compromise and to
transfer the properties mentioned in schedule no. 1 attached to this
application.

Therefore, it is respectfully prayed that this Court may be pleased to declare
that the compromise is for the benefit of such of the applicants as are, minors
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15. Sherpur . .. .. Ditto 846 3 3
vernment
Name of villages EXtZ?;SZ the Re(\}/Znie i?3356
Fasli
Rs. a p-
16. Kapasia Ditto 300 1 11
17. Rasulpur . .o .o Ditto 613 4 0
18. Chak Bankata Ditto 39 3 5
19. Bheoraha Ditto 223 5 0
20. Khwajapur Ditto 240 12 8
21. Banhara . e e Ditto 444 10 5
22. Pataila Khas Ditto 188 14 5
23. Madarpur . e e Ditto 184 4 6
24. Gulamipur Ditto 299 0 11
25. Mahammadpur alias Chak Gulamipur Ditto 29 14 2
26. Chak Mominha Ditto 40 10 1
Tehsil Kerakat, Pargana Kerakat
27. Naupur Ditto 477 11 0
28. Sohani Ditto 568 0 9
29. Kanwani . . . Ditto 743 1 3
30. Jalalpur, District Allahabad Ditto 100 1 6
DISTRICT MIRZAPUR
Tehsil Chunar, Pargana Haveli
31. Tummal Ganj Ditto 146 3 0
32. Sujatpur
33. Lakhouri . . . Ditto 8 10 6
DISTRICT BANARAS
Tehsil Banaras, Pargana Jalhupur
34. Gaura Kalan and Gaura Ditto 591 6 4
Khurd
35. Siristi Ditto 542 14 10
DISTRICT GONDA
Tehsil Utroula, Pargana Mankapur
36. Rendoma Sixteen annas 511 8 0
37. Balapur Sambha Ditto 550 0 0
38. Bankasaya .o . . Ditto 841 8 0
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62. Sadipur Ditto 195 1 4
Tehsil Kerakat, Pargana Bealasi
63. Samoghar Ditto 36 0 0
64. Keshopur Ditto 351 0 0
65. Rajpur Ditto 326 15 9
Government
Name of villages Ethr}ll;SZ the Revenue 11.11356
Fasli
Rs. a. p-

Tehsil Mariahun, Pargana Mariahun
66. Nurpur Khas Ditto 629 12 0
DISTRICT BANARAS
Tehsil Banaras, Pargana Kaswar
67. Aswari Ditto 393 7 0
68. Kachnar Ditto

Tehsil Chandauli, Pargana Narwan

69. Bharhani ... e e Ditto 1,62 9 10
3
70. Bhaiakalan ... ... ... Ditto 65 8 10

2. Half of the decree in original suit no. 88 of 1922 of the Court of the
Subordinate Judge, Rae Bareli, the Hon’ble Raja Moti Chand Vs. Khan Bahadur
Mohammad Wazih (Now B. Gokul Chand and others Vs. wife of Mirza Mohammad
Wazih and others) decided on 21-8-25 which is at present under execution at Rae
Bareli.

Annual profit valued at Rs. 2,500 (Rupees Two thousand and five hundred
only).

3. Half of the decree in original suit no. 36 of 1928 of the Court of the
Subordinate Judge, Fyzabad the Hon’ble Raja Moti Chand Vs. Devindra Bahadur Singh
and others), decided on 17-1128 which is under execution at present at Fyzabad.

Annual profit valued at Rs. 500 (Rupees Five hundred only).
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